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" APPLICATIQN NUMBER:

_845 of 1993,

BAI\IGALORE BENCH ;

. ”Second Froor, R
o ... Commercial Complex,
..+ . - -Indiranagar, = - X
L S , VBanqalore-SéO 038.

Dateai= M AY 1994

APPLICANTS:

:Sri.Anthohi' - v/s. Shlon of Indla,M/o.Communlcatlons,kDelhl
T:O. . o 5 . and otherSo
1. :Srl.Ram Mohan Reddy, Advocate,
| iHouse No.200,Eleventh Cross,
‘Wilson Garden,Bangalore—560027.

| 2. | The General Manager, | :

) - Bangalore Telecom Distrist,

B {Gandh1nagar,Bangalore-9.
3. - %Srl.M S.Padmarajaiah, Sr.C.G.5.C.

: High Court Buldg,Bangalore-l.
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' SubJecﬁ.- PorWardvng sf copies of
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RES PONDENTS :

Central administrative Tribunal »Bangalore.

1
Pleabe find enclosed herew1th a co
STAY (‘BDER/JN’I{ERIM ORDER/, passed by this Tr

Py of the CRDER/

Wl o L

gm*

DEPUTY REGISTRAR l\
JUDICIAL BRANCHES,

the Orders Passed by the -

ibunal in the abOVe‘";:V:
: mentloned appllcatlon(s) on:- l9th Aprll 1994, : '
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CENTRAL ADMINISTRATIVE TRIBUNAL. BANGALORE,BENCH
ORIGINAL AP?lICATIOH NUHBER 865 OF 1993

e p W e e T )

% TUESDAY, THIS THE 19TH DAYv0F7APRIL,1996.

Mr.Justice P.K.Shyamsundar, «. Vice-Chairman.

§ Mr.V.Ramakrishnan, ... Member(A)

Anthoni.

S/o Francis, Aged 33 years,

Working as Telecom Operating Assistant

(Phones,, Bangalore Telecom

D%strlct Bangalore, X .. Applicant.

(By Advocate Shri Ram Mohan Reddy)
'-. ' V. » '
1. Union of India,
© Ministry of Communications,

Department of Telecommunicationms,
(STN Section), Kew Delhi.

2. Chief General Manager,
:  Karnataka Telecom Circle,
‘Bangalore.

3$ General Manager, .
*  Bangalore Telecom Dlstrict, =
Bangalore. .. Respondents.

(By Standing Counsel Shri M.S.?admarajaiah)

ORDER

Mf.Jﬁstice P.K.Shyamsundar, Vice-Chairman:-

Admit.

2. Heard the learned Standing Counsel for the respondents
and agree with him that this application has become infructuous

hav1ng regard to the latest order made' by the department .exempt-

1ng every one irrespective of the discipline he has studied

i.e, whether science or arts or whatever it is, from taking

the aptitude test for promotion to Senior Telecom Operating
‘ ‘ “’\\. . ‘ . ‘ .
- Assistant Grade-I. To be exact the grievance of the applicant

. ' A s R
is; that the department was guilty in making hostile discrimina-

%

A% . .
‘tion between science students and non-science students in the

oL N :
- matter of exemption from taking the aptitude test by a Telecom

; R

RS Yo
//Ay Operat1ng Assistant seeking promotion to higher post i. e., Senior
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Telecom Operating Assistant Grade-i. The applicent had prayed
for striking down that rule exempting only the science students
in the matter of aptitude test or in the alternative for a
direction to the department asking them to extend the benefit
of exemption to every one irrespective of whether the candidate
is a science or a non-science student which has since fructified
having regard to the further order passed by the department
exempting every one who had undergone the 10+2 or equivalent
qualification from taking the aptitude test. The latest order
in the context is produced for our perusal by the learned Stand-

ing Counsel. It reads -

No.252-1/91-STN
Government of India
Department of Telecommunications

STN Section, New Delhi. :
T Dated 23 FEB 1994
(4]

All Chief General Managers Telecom Circles,

All Head of other Admn.Offices.

Subject: Exeamption for 1042 officials from Aptitude
Test.

This 4is in continuation to Telecom Commission
Head Quarters letier of even number dated 14-10-1993,
wherein officials with 10+2 qualification with science
subjects were exec.pted from the Aptitude test.

The issue reg arding exemption from aptitude test
of all officials with 10+2 or equivalent qualifications
has been under consideration of Telecom. Commission
Head Quarter and it has been decided that all officials
wvith 1042 qualification or equivalent qualification,
are exempted fro. aptitude test while considering
their recruitment to the cadre of Sr.T.0.A.

" Above criteria will be incorporated in the Re-
cruitment Rules of Sr.T.0.A which are under considera-
tion in consultation with Ministry of Law.

(A.K.Arora),
Director (ST-I)

In the light of the above, it becomes clear that all aspirants
for promotion and who have completed 10+2 qualification are

eligible for taking their chances for promotion without under-

going the aptitude test which was earlier imposed in regard

to non-science students.
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In the light of the foregoing, it becomes clear that the

oA '
applicant can no longer ZZar for the aptitude test as he can

~get his promotion without facing therefor. In view of the same,

this application has really become purposeless and is thus dis-

missed as infructuous. :
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